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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
’ AT' HYDERABAD

DA.ND.82/99 , Date of Order: 12-3-50

BETWEE N:

(Y-

K.R.Anil Kumar - VY. Applicant

AND

1. The Director General,
Dept.of Light Houses and Light Ships,
Ministry of Suffacz Transport,
East Block-10, Level (4&5), R.K.Puram,
New Delhi-66.

2, The Director, Regional,
Ospartment of Light Houses and Lightships,
Deep Bhavan, 5-28, Jaffar Syrang Street,
Chennai, Tamilnadu.

3. The Agsistant Engineer (Elec),
Krighnapatnam Light House,
Mutukur (PO), .
Mellore Dist.' .+« Respondants

Counsel faor the Applicént - mer.JDSBDh

Counsel for the Respondents = Mﬁﬁlk.&hyama

CORAM:

"THE HON'BLE MR.JUSTICE DL.HL.NASIR : VICE-CHAIRMAN

THE HOM'BLE MR.H.RAJENCRA PRASAD : MEMBR (ADMN.)

0RDER
(per Hon'hle Mr.dustice D.H.Masir,V.C.)

Heard the- learned counsel Mr.K.Jpseph for ths
Applicant and the learned standing counsel Miss.Shyama

for Raspondents:

'Tha Applicant had represented the matter to

"the head of the department i.e. The Director General,
‘Department of Light Houses and Light Ships, Mimistry of
Sur face Transport, East 8lock-10, Level (485), R.K,Buram

.New Delhi. The Respondent No.1 in letter No.MDS:36-E(139)/ =
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94/04.682/99/1267, dt.4.3.99 stated that the applicant
prematureiy moved the Tribunal. The Responddnts submit
that the Tribunal may be pleased to dismiss the
application as prematurs. Howsver, the Respondents
by OPfice Order No.MDS:364E(139)/94, dt.16.2.99
have already considered the representation of the
applicant and revoked the impugned order dated
6.6.98 and regularised the period of his absence

as leave.

Thefefore, the purpaoss of filing tha 0A
stands served by the penultimate paragraph of the
order dt.4.3.99, Hence the 0.A. is dispossd of as

having bscome infructuous. No costs.
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(H.RAJEND ASAD) (JUSTICE D.H.NASIR)
Mamber (Admn.) Vice-Chairman

F"\.'-j-“,

Dated: 12th March,1889
(order dictated in the open court) Zhﬂg,
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Copy to: 15T AND—TENDCOURT d} <
HOHND| TYPED. 1 BY CHECKED BY
o hia) COMPAR:D BY APPROVID BY
HHRP P1(A i
IHE CENTRAL ADMINISTRATIVE TRISUNAL
HBSIP| M(3) HYOERASAD BINCH @ AYDIRAZAD.
o..(8) — THE HON'BLE MR.JUSTICE DuH.NASIR:
. JCE ~- CHATIRMAHN ¢
SPARE 7

THE HOM'BLE MR.H.RAJENDRA PRASAD:
MemBER {A)

THE HOW'BLE MR.R.@&NGQHQJAN :

V (A)
THE HON'SLT MR.B.S.JAL PARAME SWAR

MEMBER (D)

DATED: _ (2 (3,&?53
p20CER/ JUDGEMENT
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ADMITTZD AN2 Iy TZR M DIRZCTIONS
15SUED.

ALLOWED | [
Eggggggg_gg_m TH DIRECTICHS
DISMISSED.

DISMISSED AS[WITHDRAUN

ARDERED/ REJELCTED

NO ORDER AS TC COSTS
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